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CENTP-..llli ADl\UN-rSTRATIV"E TIUBLll~AL 
JODHPUR BENCH} JODHPUR 

G.R.Choudhruy S/o Shri Binja.Rrun Ji, aged ahout 53 years, Resident ofPlotNo. 165, 
Village Digadi Kalant Post Paota, Jodhpur, Di&'trict Jodhpur) presently v:orking on the 
post ofFire 1\1aster in 224, AB.O.D., Pin 909224 C/o 56 A.P.O. 

Ve-rsns 

1. Union oflndiathrough the Secretary, :tviinistry ofDefence, Raksha.Bhawan, 
New Delhi. 

2. A.O.C. Records, Pin 900 453, C/o 5 AP.O. 

3. Commandant, 224, AB.O.D., Pin 909224 C/o 56 A.P.O. 

4. Commandru1t, 19 F.AD., Pin 909019 C/o 56 A.P.O. 

5. DhmmaRmn Fire Master, C/o Administmtive Offker, 224, A.B.O.D. 
Pin 909224 C/o 56 AP.O. 

. .••. Rt:,~pond.ents. 

Cotmsd for Applicant! Mr. S.K. Malik, A dvocnte 
CORAM: 

HON'BLE MR. JUSTICE A.K. YOG~ JUDICIAL MEMBER 
HON'BLE Ji./lR. R.R. BHANDARI~ AD}\,1IN1STRATIVE MEMBER 

ORDER(Oral) 
[PER .JUSTICE A.K. YOG,,.JUDICIAL MEMBER] 

TI1e case taken up out of turn oa mention on the gmu.nd of urgency. 

Applicant, G.R. Choudhruy,'thnmgh this O.A. seeks to ass.:'lil hi1pugned order 

'Trnnsfer' dated 2&.9.2007 / lumex. All to tl1e O.A. 

On commg to lmmv of 'Tran&l:er P.roposal', the applicant submitted 

representation dated 2.7.2007/Annex:.A/4 be±-::J>.re Commandant 224, Advance Base 

Ordnance Depot, C/o 56 AP.O. I Respondat No.3, primarily contemling that temporary 

---



'posting/attachment' of one Sh:ri Dhruma Ram/Respo~dent No.4, deserves to he ignored 

~A1lile considering total period of gtay at certain station. 

TI1is issue came up for considei"flt.ion of the authorities as is evident from 

letter dated 3.9.2007 (Aflnex.JV6). 

Vve are unable to find relevant· Jigu.res J details of temporary 

'attrul~mentlpostings' oftl1e applicant and Shri Dhanna.Ram/Res~1ndent No.5. Requisite 

details are neither in pleadings nor !earned Counsel in a position to ihmiEh. 

TI.1is aspect becomes relevant and conspicuous ~hen v,.x..-e Hnd that the posting 

of the applic~int at the station in question, though claimed to be since 1982 is referred to 

as '1988' in the Sig11al I\:iessage dated 28.9.2007/A.nnex. 1VL 

In absence of relevant Rules/Circulars rulCVrelev-ant factm:d details as 

pointed out ~ibove, it is not: possible to dedde t11e issue efficaciously. 
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TrJdng; into account ail tl1e asped:slase, we aro of the opinion that. t,orievance 

within a week :from today and if ruch a representation is filed as stipulated abo<le, the said 

nuthority shaH consider all the COJ!tentions made by the applicant in the - ' Sill(t 

.representation_and, ifnecessmy, afford ~sonal heru·ing t.o both the applicant and 
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(R.R.llhandmi) 
Admv.l\'lember 

jr:m. 

(A.K.Yog) 
.Judi. Mm1her 
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